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STATUTORY RESOLUTION Re-
DISAPPROVAL OF HOOGHLY
DOCKING AND ENGINEERING
COMPANY LIMITED (ACQUISITION

AND TRANSFER OF UNDER-
TALKINGS) ORDINANCE HOQO-
GHLY DOCKING AND

ENGINEERING COMPANY LIMITED
(ACQUISITION AND TRANSGER .
OF UNDERTAKING) BILL

MR. CHAIRMAN : Now we take
up items 15 and 16 together.

Shri Shejwalkar to move his statu-
tory resolution,

SHRI N.K. SHEJWALKAR
(Gwalior) : I beg to move :

““That this House dispproves of
the Hooghly Docking and
Engineering Company Limit-
ted (Acquisition and Transfer
of Undertakings) Ordinance,
1984 (Ordinance No. 7 of
1984) promulgated by the
President on the 28th June,
1984.""

It has always fallen to my lot 1o
oppose ordinanccs, [ submit that
time and again I have becn pointing
out and submitting to ihe House that
the power of issuing ordirances should
be sparingly used. I do not want to
Yake much time of the House. Right
from the time of the hon. Spcaker,
Mr, Mavalankar whose correspondence
with Prime Minister Nehru is already
on recard it has been stressed that power
of ordinance has not to be used so
lightly. The latest rulling of the
Speaker is of November 13, 1973.

Thereafter, the present Speaker, Dr.
Bal Ram Jakhar has also ruled agree-
ing with me that ordinances shouldnot
be so often issued,
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“Ordinances by themselves arc
not very welcome especially so
when the date of the Session is
very near. In such cases unless
~ there are very special *reasons,
ordinances should be avoided."™

This is the ruling given in Novem-
ber, 1971 and the same was given by
his predecessors.

In this particular matter also this
Ordinance was issued on 28th June

when the Session was to start on 23rd’

July. The summons for the Sessions
were signed on 29th June itself. Un.
less the House is satisfied as to what

was the dpecial reason for issuing
" Ordinance, ] think, their action by way
of Ordinance is not justified.

Sir, this happened in the last
Session also. There was an Ordinance
for amending the Societies’ Registra-
tion Act. They wanted to constitute
a body. ([Inrerruptions) I . opposed it
also. Ultimately the Bill was passed
and my motion was rejected. Here
I would like to point out that from the
time the Ordinance was issued and Bill
passed no such body was constituted.
It was told that it would take six
months to constitute the body. So,
when the body was not constituted
what was the npecessity of issuing the
Ordinance. What was the necessity of
giving preference to this  particular
engineering company to be taken over
only on 28th? May I know as to
what has happened during the 28th
June and this date 7 What advantage
has accured to the pgovernment on
account of its taking over ?

Sir, her¢ 1 would like to draw

attention of the House to page 1 and

page 2 of the Bill and T quote :

**to provide for the acquisition
and transfer of the undertakiogs
of the Hooghly Docking and
Engineering Company - Limited
with a view to securing the better
utilisation of the available infra-

structure thercof, to modernise
o’

efc.) Bill

and increase the capacity for
shipbuilding and ship repairing.””

On page 2 all these things are
mentioned in detail :°

““‘And whereas the Company has
the capacity and infrastructure
to effect ap increase in country’s
capacity to manufacture ships
and other vessels and craft ;

And whereas an increcase in the
production of such vessels and
craft would reduce the need of
the country to make imports of
such wvessels and craft and would
thereby enable the country to
save foreign exchange ;

And whereas the Company is
also engaged in the production
of grey iron, non-ferrious and
alloy castings which are essential
to the needs of the economy of
the country.’"

Again,.the company had been suffer-
ing for a number of years mainly due to
lack of fresh investment and modernis-
ation. This is the ground for taking
over. In the Statement itself, it is
said that this Company was not in
good shape for long and right from
1973 its financial condition had gone
worse : actually some loM& were
advanced to it. Para 2 of the State.
ment of Objects and Reasons reads ;

“The units had become sick ever
since mid sixties and assistance
from the Industrial Reconstruc- -
tion Corporation of India was
made available to it from 1973
onwards. It was being managed
by IRCI since then. Howcver,
the wunits continued to be sick
due to lack of adequate finance
* for working *capital, fresh invesi-
ment and moderanisation.
Interest burden, which. continued
to mount owing to accumulated
losses created further difficulties.”
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This Company was not in good
shape even much before 1973. After
1973 what was being done ? They
were provided with some ~finances.
Was there no method of monitoring
whatever funds had been provided,
After 1973, you had waited for eleven
years. What was the immediate
necessity for which you could not wait
even for about a months’s time ? Tak-
ing over, whether it is good or bad, is
a different thing, What was the reason
for taking over the QOompany by an
- ordinance ? Why could they not wait
for one month when they had waited for
such a long time. At item 17 of the
List of Business, there is another Bill
for taking over a Company, they
could have introduced a Bill for taking
over this company also in that manner,
What infrastructure are they going to
provide ; what money are they going to
provide and what money have they
provided ?

Again, there is a coatradiction in
the purpose they have announced and
actually what they are going to do.
Section 8 of the Bill says ;

““For the transfer to, and vesting

in, the Central Government,
* under Section 3, of the Under-
takings of the Company and the
right, title and interest of the
d#ompany in relation to ils under-
takings, there shall be paid by
the Central . Government to the
Company, in cash, and in the
manoer specified in Chapter VI,
an amount of rupees six hundred
and fifty lakhs.”

How was this amount determined ?
1s this the exact amount, or nearby that
amount ? What was the method of
calculating this 7 In the Financial
Memorandum, it has been stated in
para 7 : »

“The precise quantum of liability
on this account will be known
only after the Commissioner of
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Payments has made available his
report.”

Is it not circumventing the whole
thing ? Once you say that six hundred
and fifty lakhs are required, again you
say that you do not know what will be
the precisc amount, Anyway, it is
not precise, but by what method have
you determined this amount of Rs. 650
lakhs ? How is it nearby the “amount
required ? What are the assets of the
Company ? On what basis are you
going 1o make the payment? Of
course, you have determined the order
in whieh you would make the payment ;
that is right. but actually who will get

. what nobody kpows. Nobody denics

the importance of this undertaking.

Do you feel that by mevrely provi-
ding some¢ more funds and a little
modernisation, the Company is going
to work ? Sir, if | coms to the point,
the acquisition of this company is a
very risky thing. If the Government
goes on laking over such degd compa-
nics which are not functioning properly:
the same thing which is now happening
in some textile mills, will happen here
also and all the public money will be
wasted, If the Government were to
invest all this money in some other more
important things, instead of spending
bulk of such money without any specific
hope of getting any benefit, on these
dead companies, some good could be
achieved, Why don’t you let these
companies die ? Have a fresh company
if you want. After spanding all this
money and much more amount which
you have to advance, i, e, about Rs. 800
lakhs or something like that, what
achievement are you going to
make 7 The objectives which have been
stated in page 2, according to my hum-
ble submission, are just vague. There-
fore, without actually determining as to
what wil! be the liability, whether you
can make it work, how much more
money this company is going to swallow
in future, etc., if you acquire the
company, it will be a waste. So_if all
these things are not brought under
record, and if the Government is nat



489 Sr. Res. & Hoaoghtly
Docking & Engg.

clear, it is no use acquiring this com-
pany just like that. It is as if an acade-
mic thing or matter of principle or
policy involved that any company which
does not work has to be financed and
acquired by the Government, A Why
should a dead matter be preserved by
the Government ? I would like to sub-
mit that the hon. Minister should
specify to the House as to whether any
report was prepared earlier regarding
this whole matrer. What monitoring
was being done fiom 1973 on words,
because it was running like this for a
long time 7 Secondly, how much more
amount you have to pay to make this
company a viable one and 1o achieve
the desired results 7 All  these things
should necessarily be told to the House.
You also have to specify to the House
as 1o the necessity of bringing this Bill
now, Why could vyou not bring this
Bill after the Session has staried as the
first or sccond Bill just like the Bengal
Immunity Bill 2 Why did you not do
that 7 According to me, I see no justifica-
tion or any merit for this ordinance.
There is no necessity at all, And there-
fore_ I move this Resolution and request
this House to accept my Resolution.

MR. CHAIRMAN :

Resolution
moved : %

-

**“That this House disapproves " of
the Hooghly Docking and Engin-
eering Company Limited (Acquisi-
tion and Transfer of Underta-
kings) Ordinance, 1984 (Ordi-
nance No. 7 of 1984) Promulgated
by the President on the 28th June,
1984."

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):
‘1 beg to move.* )

““That the Bill to provide for the
acquisition and transfer of the
undertakings of the Hooghly Doc-
king and Enginecering Company

*Moved with the recoinmendation of
the President,
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‘Limited with a view to securing
the better utilisation of the
available infrastructure thereof, to
modernise and increase the capa-
city for shipbuilding and ship
repairing so as to reduce the
import of ships, vessels and craft
and to augment the production of
grey iron, non-ferrous and alloy
castings by the said undertakings
so as 10 subserve the interests of
the general public by ensuring the
continued supply of the said
articles which are esssential to the
needs of the economy of the
country, and for matters connec-
ted therewith and incidental
thereto, be taken into considera-
tion,"

MR CHAIRMAN: Motion moved

“That the Bill to provide for the
acquisition and (ransfer of the
undertakings of the Hooghly Doc-
king and Engineering Company
Limited with a view to securing
the belter  wutilisation of the
available infrastructure thereof,
to modernise and increase the
capacity for shipbuilding and ship
repairing s0 as to reduce the
import of ships, vessels and craft
and to augment the production of
grey iroa, non-ferrous and alloy
castings by the said undertakings
s0 4s to subserve the inlerests of
the gencral public by ensuring the
continued supply of the said
articles which are essential to the
needs of the ecanomy of the
country, and for matters connec-
ted therewith and incidental
thereto, be taken into considera-
tion,” j

SHRI NARAYAN CHOUBEY (Midna-
pore) : Sir, I support this Bill. But cer-
tain points raised by my hon, friend have
to be bornec in mind. Actvally, Govern-
ment should have come much earlier, to
tuké over chuarge of this prestigious
undertaking. S

Sir, you are from West Bengal
This is veally an undertaking of very



491 Si. Res. & Hooghtly
Docking & Hooght/y

(Shri Narayan Choubey) .

great importance. But the Government
really have not been able to show any
logic as to why they did not do it
carlier, or why they had to do it during
the inter-Session through an ordinace.
I do not agree with the Government on
this aspect. But now that the Govern-
ment has come forward to take over the
responsibility of this factory for purpo-
ses they have mentioned, I do agree
with them,

We agree that it should not be the
general practice that whenever an indus-
try becomes sick, you go in and take
it over. It is not a general phenomenon,
and it should not be so. But there is
no need .to speak in general terms. This
bill is about the Hooghly Docking and
Engineering Co. Ltd, It is a very
important undertaking. Actually, its
management was in a m:ss, [ again
say that Govarnment shouid have come
much earlier, so that perhaps they could
handle matters better, There ure also
a large number of workers there who
would have gone out of employment
other wise. . So, Government has done
a good thing.

But there is apprehension. I would
like to say that whatever is taken over
by Government does not always func-
tion well, Naturally, there is a section
of people in this couniry who do not
want pationalization, who do not wanl
the public sector to prosper and adva-
nce, There are many amnongst you,

SHRI GIRDHARI LAL VYAS
(Bhilwara) : On your side.

-SHRI NARAYAN CHOUBEY :
There are many on your side also, So,
you have brought in Mr K. K. Birla.
They do not want it. They get this
alibi because of the working of public
sector units.

The public sector, our national lead-
ers like pandit Nehru said, would adva-
nce and dominate, and that it will show
the path. But actually what is happen-
ing 7 Not lhal‘a.ll public sector under-
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takings are faring badly ; but there are
many public sector undertakings which

" are functioning very badly, There are

public sector units who do not function
satisfactorily. In the private scclor
units, the executives have got many
risks to take in respect of management

« and of handling material, labour ctc.

But in public sector units, whether it
makces loss or gain, the bureaucrat is
assured of his salary on the first day of
the month  Nawuralily, he does not
take care, So, whercas [ welcom:
your bid to take over this undertaking
[ request you to se¢ that the manage-
ment  there  fungtions  properly. It
shou!d not be mismanagad. Otherwise
the enemies of public sector will say
thar bacause of this, it is going into a
cri 1s. This danger i3 ineviwable, bzca-
use in many important factories such
things have happ:n:d  For that reason,
actually, thz leaders of the private capi-
tal challenge you. They are getting
your support in full. You give them
money. Even your grial leader Swra)
Paul said the other day that somz 1! big
private  houses of India control
Rs. 25,000 crores of government money
by investing only Rs. 145 crores from
their own pocket ; and these people who
control your Rs 28,000 crores question
your public sector, your industry. They
say, you hand over railway to us, coal
industiry to wus. They say, you have
failed in producing electricity, power
all your State Electricity Boards have
failed ; you hand th:m over to the
Tatas and Birlag and see how they will
function. How can they say all these
things ? They say about them because
of our mal-functioning, because we
cannot function properly.

While T support this Bill, I will
encrorach upon your indulgen:e to come
forward and see that the management
there functions properly, Otherwise,
the very aim of taking it over will be
foiled. With these words, [ support
it again,

ot fazardt sver sarm (MNaeTen):
gmafs wglza, godr IfET U E
gatfaafen  seqdy swrdr fafazs
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w qifg 0 ®t gsgavadz AR &Y
&, 3ot & fao ag zaar g7 31w
fegr o1 TG &+ I I AFZI
faodawdee T a9 § IR G F{
¥ faasr arfaw ®W 9T FUEAT
QIEIgF £ | TER @7 ®§9  1g
wegazas 2 fF faqd  gozeadr &1
2w & fqn aEr mrazgwar § IS0
wizema @i glar @ arfs 34
ST ®F ®HY A ZIX qQI@ 1 GIHIT
F1 seafagsi st oF "@g fagise
IGAATLH FA FT saTdT HTA AT
I & gAF qgF AY & gw A &0
g7 WIEC sFIT wiFfeT  FIAC
qizar g f® 1973 ¥ ag #¥7) faF
glaf T mig 3@ FT ATyl
atg @ wray § e foggdaane =t
awe & § e faw EAT 8 A% FIU
Frgd fansy zedlzgmew & AT A6l
fagrauar wv w1 ssfegaw .
siezama  wiaftga @, Wfs f4%
Teedlw &1 fr=iza §§ § a7 81
Zay & Igd WY m@Ew &1 0 1973 A

gg g %1 fas giar w1 @r § | "AYT ;9

JAFT UL AT 7 @ g1 M2
7 m§ 9 @ A 99491 gra &= {|/ar
wtr ®gr f& wa gw qar gl fzar
e

& "y g 9w & gE
fagza swarg f& 1973 & arz a1
S QYT AFI I @UT FAT§  IASH!
aNar g o1 gFAT 91 ;M 1T G
arq gugd F1 5 gAY FErAr @

f g A IAF gAY agY qgat W%
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#1§ qXI1E & A W §, weH

FTatg § agr 93 F33 § 1 e
#1 atE At _3 1§ eww A 2
|y NFT agi & % Wy § o gEifan
ww graa ag g (& swafasi ¥ waw
Figd faaa gedtegsa s § ar i
arx g faasr g3 F@r § 98
srofaat Sta-gv o0 O § ol faw
FAIT AT WE & 1 IAF U FIHID
i#zﬁ"r?scrzfm far o1 zar & 1 Gar
a0 avw e fwar @ IET S
91X A7 A7 w#zq Jare feg or
W & fradgdwdiz 1 awg 3§
suafagi s gadr § Ffea gaw
aF  WnEl F1E gavag  agf
FNT HT A F2AT § A% graey
qaia Jre awr fasm gzi 9z wmie
g amea & faar o gefaafor
799 § 41 T® IAT & gEd CwEw
g 98 1970 & iz faw @t ar @
g ®IT A% M9 ATANIT &I
AT TE 8

THI ST gAL €©2Tq § fr gEd
wafaat §, =g TxwETid ERET 7,
gaifAafen greedy @, AT wwIc
&1 TPREEIN &, IT 99 € fawAw oy
7@ &, F9ifE agi ®1 FAWFz e
Al § | wioF wigA foaw gAEdNae
HIT FINTA F1€ @assg g8 I
g1 @t Iwg & gru d9r awfy €
Wrg 1 gl sUE wwar fawdq
* Fug § safe w7 fear o ga&
a7 FEET ATF (U GFT AT w7
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A gardy w9 artedY § fazarn ad 5@

g WX ¢/} U FIA1T § ) w89 1S
gHl ATAAIG  q3Eq, & |G, G S
Y AT EF L, FNINFNT A
A8 %8 Wr g1 SeEId AmaTgqaq
g fazara AgF faar & &l ¥ aviay
fgast WY HGRF  ATARETTA
gifadlsr & Ia$ ITATH FIWA F)
Fifgw $§ § 7 a7 & 5 amq @1
105 fa® Ixqziga facq ) AGIAIS
fear 3@ 500 s7 & &1 geFaA
W21 oF @id 3AF M °
Ag) wdY g f& 39 500 FUT wA @
fead ANt F) wraemadz faq 7gr @
afg oF gHIT Mg HA F1 AFA T3
Hag &0% 9 @9 glargar =9
g wizfaat 1 AT I Y @
FU€ &7aT &9 gar 21 a7 500
g TIA1 @ g Wr § aY E=garga
RN A F7 A w4 E-AT Ag
M H1 gErAade faw @ig | g9
NI ¥ q197 grrAIadz &1 A1 fgara
war 8, 39 fgara &) ar9 3| 1 500
FOT I G $IF AT #). 0v7-
wighe 3 o $1§ F¥E A9
qIT AAFAE FT TIFT F& AIq
gTey ST Fifgg 1 @ gETU sig
g wifgy, ¥fsa ag sgr 5 500

| 0% AT @Y &7 fEar, AMq g
# sgar fr faadt f g7 wwT
faw grexdt & oY fras) fas gamm
8. 9% fawrs srdardy ANfwor oy
Mt & faars faiy wredfanrs
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LRI TTE T 98T AFT qale &Y
fzar, sa% fasrs w9 sFarg
sifaq 1 affa 37 gagd 3 g1 fFar
g, faa &1 7 qar fasar § wx A
aAgY fadr §, a7 arErdz @z
fagar §, 3 € @ mE fEeagdis
fagdt &, @ g3 faar &1 wiA
3@ (@F J FI1F 37 IHIT &1 9179714
agt fea &+ gg& faaa st faq wra
¥ 338 giqa 39 JI7 FT F1AEH
fear & 1 a3 qg=r 1§ =17 o,
S qET Mo FeEifagT wsr H ¥ €
wrqA) F S & fAU, 59 FEOAT
% uges %1 fwuz &7 F {40
fAar 3 a) agenr S HIL FT G0
37 F NIF & g ¥ MAF =9 faq
g fsdar gw1v §1 ®12 w@awg ag!
fear 3 eq® ux A4 WIGT TEI
g & fs ®a gfwn wiae §, &fsa
€7 & & 1HQ TAFT I1AY1F
gasr faq & grar wifga 1 w410 ag
giagrd 39 faa g ady fraqr g f&
an7 fFa) a9z &1 yHz aFAT 8,
) I wumar §, I 93 ¥ H9
fzar stigr, T f&9 Gw@ @ i3
AT ¥q wawy § #1€ syaEay
gigy 34 faa & 4g & & 7@
stxeqr z® faw § gt =fge o
MR. CHAIRMAN : You are mak-

ing very valid points, but we have a
constraint of time.

of farwrt @ smiw ;. gafeo
& fAdza =T @ a1 {5 a1 @ greedt

- fogddadz & aAg ¥ FwE Wi

g, IAET ALF WIGF! qrA AT
aifgg 1 & wrasr sq TE @ )
M W wisled wAr Wgdr §
xar & &% (@33 femr & o
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g-eed! fa® @1 @) ?, FgIATEROA
& arz #@r f@aw 21 ‘:tér g, vIF
qaadz &1 agst fafzga 0% &
AATAT &) WIAGHAT |

4 ¥ weg HAWT qU AT &Y
fAgFa *¥ & g ) wiw
733 art T AT GrF 3 Wd
g W #wr &w@ & fea
agi Wy § 1 AmARIISET  gewEdlw
¥ 9ga § ®A@ wAAd W7
qAqA TANKTEF § ¥ @gy A3
W g A wmarg 7 a8 @y 3
XY NaARFE 1F  glezar ¥ oAt
FIEAZ ®) ag ¥ W@y & zaql
frgaast *7@ & foq # awg @
TFEEST 9T AT WE( W[ GTAT
gq faq qar gaanz <rfaz fag &
asrasrgdaT v @At qifegr & ag
asgl AIg 7 (I8, T sgra
gag MY wifqy) & graeg 959 Al

# 59 QAT & ATAIEHATA &I
zama &¥ar g diwa Faa gl
T faggsy Aagd F graew oo
fst7 &gl &1 QIT WG &7 €7
arrfaa fear & Ia sraeq & fafi=q
% & FY CEr syxeqr < fag &
AT F1 qLENAT A g FX arz-
ary AT ® gEEEA & wAEl
A gl § o faw guzedd off

gE8 99 W @I W \1q FreTA

femiar 81 & oF zeeedy F o ¥
FIT AT FZAT § A9 Iagergd fuex
T AEIR & 777 97 §, I1§ gA AN
AT ¥ FTHIT IT FT AXTATET &3

SEET TF MFT §T a1 GrEAfewaw ged)-

I+ & afey 39 w1 grawry w1 forg &
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qATL & Iw0T K GIRAT 3 TEa
9F ' ATATET FAT O awT A g,
al pEsdtw faw DAl § T A
fafraa a<i® & | Fgaarzx AT
qifgd, g9 & sleswa  Fgar &, ¢=9-
qraqez fagar & Sfeq Fasr 3w’
wez 31F grar wifgd |

IT @eTN & 19 { g7 fayas sv
§A4T FIATE

SHRI XAVIER ARAKAL (Erna-
kulim) : The ship building and repaic
i5, of course, a vital industry for the
total progress of our nation. But two
basic principles have to b2 discussed in
this House and they arz-what is th2
policy regarding sick units and what is
our policy regarding nationalisation ?
Ualess we have & clear picture on these
two vital issues, L am afraid, our att-
tude towards the total industrial
dovelopment will be drifiing away. Io
this context, some of the observations
made by my hon. friend, Shir Shejwai-
kar, arc worth considering. Today, we
have the latest report of L, K. Jha
Commission in  which it has been said
that over Rs. M)29 crores are invasted
by the government in 209 enterprises
and that there are two main reasons for
the sluggish growth of industrial sector
that is, excess centralisation and burea-
ucratic control. If you trace the his-
toury of industrial sickness, you can find
out the reasons in these twa vial
issues. So also' the Burcau of Public
Enterprises bas said in its report that im
1982-83 Rs 13129 ¢rores were iavested,
82 cnterprises had given as profil
Rs. 1517 crores whercas the remaining
had a loss of Rs, 82! crores. The
Eighth Finance Commission in its report
on page 37 has said that the rate of .
return is 0. 84 per cent. Can the goun-.
try - which is commitied to socialism,
has poverty and unemployment, afford
this sort of investment 7 [n my speech
on 8th June 1980, I put forward ecrtai=n
suggestions. In that spzech I pleaded
for a total ban on strikes and lock-outs
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stating that the basic philosophy of our
country is socialism. A well-run compa-
ny named Benny Company of Cochin
which was ruoning at a high Profii, was
locked out and | pleaded at least six
times in this House that steps should be
taken to nationalise that company. 1
do not know why this has not been
done I went through the facts and
figures relating (0 the sick induslries
and found that maximum sick wunits are
in West Bengal. The Government has
time and again come forward and have
nationalised some of these industries
but I do not know why steps have not
been taken 1o nutionalise the Benny
Company.

I am also very much concerned with
another aspect of the sick industries.
There is over Rs. 25,000 crores worth
investment in. these sick industries.
Whose money is that ? Once the money
is invested, whether it is in public sector
or in private sector, it becomes a public
trust and I have been pleading in this
House 10 take over those sick units
without paying any cash 1o them and to
allow the labour to have a decisive r1o0le
10 run those units with Goyernment's
help.  Mr, Sathé is present here. In
his recent book he has very well mentio-
ned about the role of labour. When |
mention about total ban on strikes, I
plead to give more responsibilities 1o
the labour force, to have labour involve-
ment in the day-to-day running of the
industrial enterprises, I am happy 10 say
that Shri Sathe has taken some initia-
tive in that directlion. He has pul sgome

labour leaders in the Boards of manage-

ment which is a'movcl step. If you want
to have a planned economic growth, my
. submission is8 that labour also should
have financial involvement in jt, should
have a commitment in it, which is lack-
ing today. One of the reasons for the
industrial sickness is the non-commit-
ment or non-involvement of the labour
in this field. Therefore, my suggestion
is that there should be more and more
labour Involvement in managenient, in
production and in distrisbution, as far
as the publi¢ sector is concéined. Then
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only we will have the people's involves
ment. Otherwise, in our controlled
market system, we canpot have the
desired progress in the marter of allevia
ation of voemployment and poverty.

Another sad thing is that the ban-
king sector alone has invested more than
Rs. 3, 179 crores which is locked wup
in  the sick iadustries. This is the
Government's money. How are you
going to make it productive ? This is
the monty belonging to the financial
institutions, €Can you allow  these
industries to die 7 Resources have to be
used in a productive manner but that is
actually lacking. Unless the Govern»
ment come forward with the idea to
utilize the limited resources in a producs

tive manner, many industries will close
down,

I do not know why in this parti-
cular nationalisation Bill the employees
are ftreated on par with the Central
Government employees. The Minister
must give an explanation. These
employees are given pensionary and
other benefits on par with other Central
Government employees, while the same
demand has not been conceded to in the
case of the Cochin Refinery, in spite of
repeated pleading foc it. Will the
Government give the same tr:atment
to similarly situated industries ?

Subject to the observations I have
made carlier, I do approve of this Bill
Sickness it industry is becoming wida-
spread. 1 have been pleading 1ia this
House the cause of the Cochin Shipyard
where the present situation has been
brought about by mismanagement and
insutficient management,  indifferent
supervisory staff and non-co-operatjve
labour force. { have bzen pleading in
this House to send a Central Team to
investigate the causes and suggest some
solution.

On the whole, 1 do approve the
stand taken by Government. As men~
tioned by earlier. speakers, there should
be proper and e¢flicient management so
that nationalisation will not be a
failure, With these words, [ support
the Bull. :
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PROF. RUP °~ CHAND PAL
(Hooghly) : Sir, somtimes this
Government comes out with good
proposals, although the number is few.
West Bengal has the largest number
of small.scale engin:ering units as its
share and many of tham arg in a poor
condition because of the wroag policies
of the Central Governmeant,

(1nterruptions) not only the wrong

policies of the Governmant which came -

to power in 1980, but earlier Congress
Governments alsa.

SHRE PATTABHI RAMA RAO:
In botween there was Janata.

PROF. RUP CHAND PAL : No,
they did not get any opportunity to
make them more sick.

This habit of bringing in an
Ordinance when the session is about
to start has become a normal feature,
which has to be regretted. But [
welcome the Bill, although it 15 a
Little bit late, still it is a welcome move
by the Government.

There are about 2,500 workers in
the two units of Hooghly Docking and
they have been facing serious difficultics.
Although it is being run since 1973 by
IRCI, the situation did not improve,
Yltimately, the workers had no alterna-
tive but to demand immediate nationali-
salion in the interests of the economy,
in the interests of the company itsell.
When the workers came forward with
such a good demand in the interests of
the country, I am sorry to say that
four workers, who were union leaders,
were sacked. Since the Government
have agreed to their just demands, [
would say that the Government should
not p2nalise these cmploy‘ccs.l

-~

t

{6 hrs.

Although TRCI had taken over the
management, there was no renovation
of the machinery and the full poteatial
of the unit was not exploited.
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No new workers were given any
appointment, but a large number of
Officers have been appointed. And as
you have correctly stated here, one of
the major causes of the sickness is the
wrong management, . It has come out
in the RBI Reports and in many other
reports. And since you have also
referred to it, I am not going into that,
Flare also we find mismanagement. But
mism nagement fiom our  experiznce
almost always go:s with rampant
corruption. There bhave been ' cases
which have been mentioned earfier and
the a'tention of the authoritics has
been drawn to the fact that a section
of the Minagement was deeply involved
in all these corrupt activities. When che
Government have taken these measures,
I would very much request the Hon.
Minister to look into it and to get rid
of such management and to find out a
better management which can run the
company in a better manner. 1 would
also urge him to punish all those
offenders who may be foind guilty of
corruption, .

X /

The Management declared the Pay
off in January 1983 and th: workers
have not been paid their wages. The
Provident Fund contributions, the ESI
contributions and many other things,
though have been deducted from their
salaries, have not been deposited. This
IS a very scrious maltter, although in
otur country this is a very common thing
and the Government docs not care to
look into that. 1 would like to point
out in this particular sphere also that
the management did not care to deposit
the money. .

Sir, only Financing the company
will not solve the problem, because
from our experience we have seen that
deep-rooted problans and the malaise
will have to be rooted out. For that
purpose such a programme will have to
be taken up as wili ultimately make
the company viable. That cannot be
done without the direct help and parti-
cipation of the workers in {he manage-
ment, This has also been referred te
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I very much expect that the Govern-
ment will look imto it and the coopera-
tion of ithe workers, who are very
cager to extend their hand of coopera-
tion, should be welkomed eund the
workers®’ suggestions should be taken
note of and considered.

In this conncction, [ would refer
{o a particular provision in the Bill
which will go against the interest of
the workers. While welcoming this
Bill, there will be a resentment among
the workers also in regard to this
particular provision. On page 8,
Chapter, V¥, linec 30, where it has been
. mentioned regarding the age of retire-
ment, it has been stated where he has
attained or attaing the age of 58 years
before or within the period of three
months from the appointed dale etc,,
that means the retirement age is going
to be fixed at 58, But, Sir, the agree-
ment of the workers says that workmen
"shall retire from the company’s service
on reaching the age of 60 years. Bat
the Company may, at its sole discretion,
offer an extension ef service beyond
this age to any workman. Here the
worker has been adversely affecied,
This is 1the rcsult of the ftripartite
agreement. And even in Burnpur
Unit of the nationalised company,
ISCO, the retirement age is 60 years,
Why should here the retirement age be
different 7 So, my plea to the govern-
ment will be to reconsider it and make
1t 60 yeass. :

Lastly, Sir, I would rcquest the
Hon. Minister, as | have already stated
and emphasised, that only by providing
some finances, a sick industry cannot
be made wviable unti! and unless the
mamagement is made efficient and the
proper management comes about with
the cooperation of'lhe workers.

L 4 -

Wt T R qfrer (aIigaa)
gamfs sz, & g nifsa ouwe
3 at{mafon sradt fafazs (Soxq)
g1 wdT wasw) falas 1984 Fr
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qadT ¥ & fau a7 gur g @

faa 1 91 g & Fzeal d gage

fear @ 1 oY wraqara’ ggi 97 sgEd I
158, ¥ FUT-FOT uF AT F A+
qrat 2y ag arm g & fs srede,
qafas. sgisz W r-waifza a2
1 ¥gex T wrgd § w9 g w047 3
Fqifs ATl daT F gt ged)sgmaw
FITAT FT a1 wr gur § 1 Al
NIEAT GFTT &1 A1 SFY, ARG ¥T
MW FAT MT AR AW A QAT
% @rq fawarg s &1 A& qgy
faar s g&ar | #3-3w Ajg §1 aaqa
ag agf & fe wzrews magi ¥ &7 3
afe® o9 gv@z § ST AA-EW
19, AAAAE 1 AGTAE F F170
213 1 1mTAW, ATE-HIFT AT
AT FULE F@F  FE AT
Zrma gwl qazd § cafas w4y
wir g% &, taasr 94 N [FqAAEHI
st ®T ggTAzEN § @ £ @, fafs=s
® § IGNT eq419 (@Ar @ifge | {ara-
fafaze @ wrasr & it AHT ga AeA-
fasz adl &, fa2al & Aard & 1 ®IYA
gFGISA Al FIE! THH FA TAT R
fog® aq 7 ga o gIHg &far
g q) agi #1 GIFIT F gAET faa-

fategw arg {gmrar ) g I@HT 421
yrewd gut {& dlF FUT W 1|
AT F1 29 FFady I ¥ A7 I3
WIg I FA-&4 oFr dqar 3 s
qré%T qzT W sgIgT weg If@WIw
zasg ¥ AL @X ITAAX A T4-
q17g Taddz qazd ¥ WINEZg A
i g frrwrad) avr safear &fw-

geg wifz WY F ¥z gqwRT W

T IS4 &1 KAAT A HAT
I & ogr @ gAY @I F A
&\ wfwq, Iasr gwrgd sa-
FO@ @ 9@c gar g wafw gand
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qraY GISAT FT ¥AT WE® I
g1 wur-®mW Al e o6 i o9
arar &1 gw W fafema al @
gfge® ggz7 ¥ gred § 1 WAT g9
Sa®Y wHgew ad@ § &t feas @t &ar
=rfge 1 froge g=gr agf ur Wrg ab
fargar ¥9aT @9 FI9 &, IHY T Y
IFATT AT § OWIT WA ¥V Rd-
SgFTYT 9 WYY TITAT & | FAFT
I 3¢ & % gW FRIOT AR
wrgefdg & WIFIT F g7 g=IHA)
FgT FWE 1 gErL HAT &) A agi
3% gq &1 97 9T i gL T AT
Agr 9gq fgar srar . fea, adran
FqT & 7 AITE FT ¥ MIFTFA WFET-
e ¥ WAL 99 Wr g | TFeT
37 ¥ zadl weziwrY § & &1 aq
wizHl 3FT AAT wig §Y IF AE X
HEAT | I ®rIAAT grar Irfze
faad w3al w1 AR 0 TG AT AT
g w3y, faalgz @, fe g S ad
faq o1 W@ &\ 99 Y FI@ g A
Fz1 f& wat alzfe&z Aind §, wywa
afefrdz aivg § 1 9 597 ugay
Tt 7@, feal ot7 UEF ¥ waA {ye-
faa) aY 89 ¢ &Y ¥ 41g § T
¥ HY WeEIAIT AT gwl & 1+ gd) 9y
qegIg E-dzd # H giaN F adar §

fwaq ot ofsqs @Y & ag ag
- oifeaT @49 £, Ty F1 AgA £
[gA g ANTT F agi WA w) Fifgy
FIT & 9% faq € aJdy qar
3N | fog fedy ez 9T w9d fReg-
& ®) wTAT @M, 9 wRET A
A 7aq A g =fes Q% A€ SR
FAr &Y Sy & gmy fa¥ A #f
srafagt et §, ogi wearg z-dew &,
I § ar wd WA § A GRrT
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gafay g% 3791 AT 2 |

-

OT FEIT §F QT F7 § 7F TH)
st &t g fHAar Sw ) ger
FIEARTS 5 9gUg T ESHA B
gYAT & ot IAFY q&§7 G &, SwF
I # 37 A7 gfge ) zwfac gwie
A1 ot w1 AE gErg A 9T a9
AT gt | gHIR YAqF  yEAGH!
affzg FFIFT AT ATH® 7 WIEAL
g#zT ¥ daq gafaq wa@r ar fw
gmY) FERIFA T Eerw afsAs
§azT § ¥ wifge 1 g 37 qum
gui a1 gagal & S 47 ) 6Na
qi€Xz §¥Z7 F1 78 A4 T FraAr F
FE W oF ;A X Q) qgraw
gAY A%l ¥ gAd 28 g wOT
®AT qUt gAT 8 99 5 3T wrafagi
¥ 7 faw 145 $0F w7 w1 AIw

. @, O IFEIA w9¥ g ¥ A Eoar

frat WY avg 43« fEar § ) qa@® 919
11 § 7 ¥ ag A7 oF fFAsw %
g AT § 1 AW qfsaw T A W
¥ fagra & I Agxr faA =fgo,

g g fax @ 1 WAFE oF
At ag gt wE § fv 1€ sumrafa
S OF P el A Y ag AT
w7R1 WA dar &, ar fedy wreAmTe
wadlgye & /17 Far g1 A€ I8N
qX fewee fad adf fs gF  af weo
w1 faatar &7 faar svar § st IAFHT
Fa ZgQ He7Ar ¥ Hee w1 fRm
AT 80 T ATE arqi' qIT §71 47

| gagea@adwa grar & 1 afe ey

FEFAT A 10 AT AFEL HIH FA

- & Y WaezT § 37 ) Fear d gém‘

BT, AIRY @7 F1°2 Fe AT LT IAT
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£ A1y | wafag & giaAtg G4 G0 F
sqi 8 @A wgat g f@oow gwd
aORIX ) wAT qeg) F1 Gy AFA
A g for g quIR FAATAIT &
qfy - Ewragrd F . AIE A FIAT
arfgr « g 2@ar =rfgg f& wiEae
dgzg & aw WX afeas dwT &
. IGFT QN a@ F AT FI
AfrT srw @Y waddz & weRiEa
Wt FA fagwl &1 arAT AN F@
g1 QAT ¥ ¥ gy sfwai §, @rfaa

2

argay, ggi gAre arfaan &
AT § FF gwIa 917§, T ARHAT
g g% 99T @A go A J941 F1fgn
arfd gard A €K 97T 9%, IAXS
sFiatafa 217 .

M. WY A (UNYT)
graf) afsar Gz &) ifadt mga
gafemst gnz A afsas  gacg,
SredEst aNE &Y A1T¥T G413

&t oW gt qfawr @ IFd qIU
agARz FT TIAT HAT gAT &, sHIfEC

yal gure #1 Fwa §, IAF  faa-

whwHz ¥1 3F HIF ¥ @ g,
WYL O IAFY TFH-MiaT fFar strg ay
fog ' & gw 9% TF-MAT FEGY
wIga &, 38 70 3T TR IR
JENEA I, ‘AU FT W@ Awr
g oY W ogaE @ wifgr §
W fiwr w7 733 ST gy fr
Tl ¥ ot Sfmwe W @ g7 &,
g5 Y f6T & gerar wifen, 3T
s%aT ¥ fagr srar afgg N Fax
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N A g, wrfasez w% wyar
g &1 ar fedr gat g W
gq fAaw aqig gug @3 saaeqiwl
%I 399 aaryg &3Ar Wfgo (599
aqrT wgeg AF gl gFar M foa
q'JT q gH IV F-A1AT FT G T,
ag WY g0 g AT | g4 AT F G4,
§ sUFT qHTT ®AT §

THE MINISTER OF STATE [

THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):
] have carefully heard the Hon'ble

Mcmbers who have spoken in favour of
the statutory Resolution disapproving
the Hooghly Docking and Engineering .
Compapy Limited (Acquisition and
Transfer of Undertakings) Ordinance,
1984 and also those who have spoken
against the Resolution and in favour
of the Bill replacing the Ordinance,

Shri Shejwalkar bas opposed the
Ordinance Motion. The circumstances
leading to the promulgation of the
Ordinance have been speit out in the
statement laid on 31 7.1984,

The company was in serious financial
difficulty and the financial institution
was unable to provide funds, without
Government guarantee. Any  delay
would have affected the operation of
the Company, executing  prestigious
orders and wages of the labour. Hence
it was considered necessary to issue the
ordinance on 28.6-1984 and acquire
the undertakings of the Conpany.

Government have a definite policy
regarding nationalisation. I am saying
this because some people have support-
ed and some have opposed this measure.
Nationalisation will not be done for
the sake of nationalisation. We should
keep in view the public interest involv-
ed, viability of the unit, protection of
employment and relevance to the
economy. The employees’ dues in the
form of wages, salarics arrears have
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been proteced by according the highest
priority in the Schedule attached to the
Bill. According to our estimates,
these dues will be covered well within
the sum being made available to the
Commissioner of Payments and the
employees will not suffer.

SHRI N K. SHEJWALKAR :
What is the total amount due ?

SHRI PATTABHI RAMA RAO:
I will meet your point later. Allow
me to go in my own way.

The Industrial Reconstruction
Corporation of India has been nursing
the Company since 1973 with funds
support, It was not, however, adequate
to modernise the company, whose
facilities are out-—dated. An Experts’
Group studied the entire matter relating
to the Company and submitted a reporl
recommending nationalisation and imme-
diate modernisation thereafter. Govern-
ment (ook some time to consult all the
interests concerned and decided to
acquire the undertakings through the
ordinance, which has saved the
Company from closurc,

An amount of Rs. 650 lakhs is the
sum to be paid in consideration of the
acquisition of the undertakings. This
sum has been arrived at, having due
regard 1o the worth of the assets of the
Company. The liabilties of the Comp-
any are far in excess. Such liabilities
will be discharged to the extent possible
out of the sum provided,

The new company will go in for
modernisation very soon and that will
change the character of jts progress
soon.

After carefully hearing the hon.
Members, five in all who have spoken
mostly in favour of the statutpry
resolution disapproving the Hooghly
Docking and Engincering Company
Limited (Acquisition and Transfer of
Undertakings) Ordinance, 1984 and also
those two hon. Members who have
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spoken against the Resolution and in
favour of the Bill replacing the Ordina-
nce, T may inform the hon. House.

The Hooghly Docking and Engineer-
ing Company Limited, Calcutta, engaged
in ship-building, ship repair and general
engineering, went into serious liquidity
problems in the early 1970's and
approached the Industrial Recoastruc-
tion Corporation of India Limited
(IRCI) for assistance. Although the
IRCI’s assistance became availableé from
1973, the Company continued to be sick
due to lack of adeguate finance for
working capital, fresh investment for
modernisation ; and interest burden,
which continued to mount, created
further difficulties and increased the
losses. The cmployees® dues and other
Payments went into arrears. On* acco-
unt of uncertainty about the futdre of
th: Company, many technicat and
managerial personnel left the Company, .
It became difficult for the IRCI te keep
the Company’'s operations going and,
therefore, the IRCI approached the
Government in the year 1978 for further
assistance. »

-

The Company was manufaéturing
essential equipment needed by the*coun-
try's economy. At the equest of the
IRCI, the Government of India provided
guarantees to facilitate further adwances
to keep the operations of the Corhpuny
going. Since March, 1982, the Central
Government had guaranteed more than
Rs. 5 crores by way of loans from the
IRCI, although by then the Company
had runa debt of more thensRs. 10
crores to the IRCl.  Further assistance
to .the Company from the @entral
Government would not have been.possi.
ble unless the Company was natsnali-
sed. Any delay in acquisition-of the
undertakings of the Company, engaged
in the manufacture of essential equip.
ment, would have added to the difcul-
ties of the Company and also the burden
of the Government. [t was in these
circumstances and in the public interest
that the undertakings of the Company
were acquired by the Central Govern-
ment through promulgation of an
Ordinance on 28th June, 1984. It this
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Ordinance had not been promulgated,
you take it from me that the burden
would have been more for the Govern-
ment to pay and the wages, particularly,
of the workers would not bave been
paid at all.

I am glad that this move of nation-
alisation has been wuniformly welcomed
by all the sections, including the workers
who mumber more than 2500. Hon.
members, Shri Samar Mukherjee and
Shri Sushil Bhattacharjee have given
notice of amendment of course, they did
not formally move the amendment—

suggasting that ths age of retirement -

should continue to bz 60. As bon.
Members are aware, the retirement age
of employees of the Central public
seclor undertakings is 58 and, therefore
it womld neither be fair nor would it be
corregt to retain the age as 60, for this
partiswlar undertaking. The  matter
had #een considered very carefully in
conswltation with all concerned, In
fact, fa order to mitigate the difficul-
ties, the employees who have attained
or wiN attain the age of 58 years within
a petdbod of three months from 28th
June, 1984, will be allowed to retire
from service by 27th September, 1984,
The:mumber or such employees is indi-
cated to be around 210,

I

la this cosnection, 1 would also
draw your attention to the Schedule
attaghhed to the Bill which assigns the
high®st priority for discharging the
Jiabilltics in respect of wages, salaries
* andether dues of the employees of the
Company out of the sums to be placed
at the disposal of the Commissioner of
Payments to be appointed,

Before 1 close, [ would like to
mention one thing. The hon. Member
Mr. Shejwalkar, asked about the ducs
of the employees. The employees® dues
arc estimated to be around Rs. 165
lakhs as on 30.684. This will be
covered by the sum to be paid to the
Commissioner of Payments,
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Hon. Members Shri Samar Mukher-
jee and Shri Sushil Bhatiacharjee have
not formally moved the amendment.
1 said the four employees of the Comp-
any were dismissed on grounds of
misconduct, for which they had been
charge-sheeted earlier, The case was
that in January, 1983, some of the
employees of Port Engineering Works,
a unit of Hooghly Docking & Engince-
ring Company Ltd resorted to violence
and assaulted officers also undcr instiga-
tion from the union leaders. In such
a situation, a lockout had to be declared
on 15th January, 1983, and this was
liftcd in phases between 19th June, 1983
and 3rd July, 1983. Charge-sheets werc
served, in all, on 28 employees, On
completion of domestic enquiry, 23
employees were takcn back with minor
punishment. Four emplyoces  werc
dismissed on proven charges of major
misconduct. The principles of natural
justice were observed by the Enquiry
Officer and each employee was given
every opportunity to defend himself.
The action of the management was
unavoidable for maintenance of discip-
line. ‘There is no justification for any

action to reinstate the dismissed employ-
cCSs.

SHRI NARAYAN CHOQUBEY
Is it a gesture for nationalisation ?

SHRI PATTABHI RAMA RAO:
No question of gesture of nationalisa-
tion. In Bengal, we find most of the
units are like this. I am sorry, it is
my observation.

SHRI NARAYAN CHOUBEY : It
s motivated.

SHRI PATTABHI RAMA RAQ:
It is not a question of motivation. The
moment we make a mention of the name
of West Bengal, you all rise.

(Interruptions)

SHRI PATTABHI RAMA RAO:
1 am telling you the facts.

(Interruptions)
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SHRI PATTABHI RAMA RAO:
Th: numbar of Undsrtakings which
were nationalised in Bengal is large. But
the biggest trouble in all of them is
labour.

PROF. RUP CHAND PAL : 1 will
show you figures that in other States
the picture is worse,

SHRI PATTABHI RAMA RAO:
There may be some units hzre and there.
But in West B:angal the number of such
units is large, The nationalised units
are morz in West Bengal, With these
words, | request the House to rejzct the
resolution moved by Shri N. K. Shej-
wilkar and tak: ths Bill into considzra-
tion.

SHRI N, K, SAEJWALKAR :
B:fore 1 spcak, let the hon. Minister
throw some lLight on the questions [ put,

y

MR. CHAIRMAN : He has replicd
earlier.

SHRI N. K. SHEJWALKAR : |
raise certain specific points. You have
provided Rs 65) lakhs, But how ?
You s.id that priority is there. I know
that prority is there. It is given in
the schedule. 1 wanted to ask you n
between. But you said **Don"t disturb

i

You have been kind enough to tell
regarding duse of Rs. 165 lakhs up to
:0th Jume, But what about the cate-
gories of arrears and compensation ctc ?
My point is that you have arrived at
Rs. 165 lakhs without any basis.

SHR1 PATTABHI RAMA RAO :
No,

SHRI N. K. SHBJWALKAR
Acecording to me, [ say. I do mot say
according to you.

Until and unless you make out yeur
wase and show to the House how yow
arrived at Rs. 650 lakhe, I cam say
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according to me, This is the question
I ask you,

We have said that you ultimately
brought this Ordinance for this purpose.
What has happened afier you took over
this company on 28th June, 1984 t > this
date 7 How much money have you
provided ? What have you done ?

Until and unless you point out that
something could be done within that
tims, the justification for the ordinance
will not be there. I want you to tell
the House as to what was the justifica-
tion and actually what was done. 1
will show another case-Mr, Sathe is
sitting here-about taking over of another
compauny. Why could you not do that ?
What would have happened in one
month’'s time 7 - Even according to you
from 1973 onwards, or even carlier than
that, the company was not in a good
shape. The IRCI had to finance, You
said that in 1978 itself there was a
deficit of Rs. 10 crores. In 1982 again
you provided some loan. You also said
that there was a report regarding this
company, When was that report sub-

" mitted to you ? That is very material

because if the report was there that you
should take over the company and it
was submitted two years before, what
was the Government doing in the last
two years 7 Why did you not bring the
Bill earlier instead of coming with an
Ordinance like this 7 These are my
questions. Without giving replies to
these specific questions, just making a
general statement, I do not know, how
it will help the House, It is for you te
cxplain the position. If you de not
want to explain it, with facis and
figures, then I will presume that you
Rave had no justification, Ualess you
reply to the specific questions 1 have put
howcan I go ahcad ? If you have
anything te wsay, you arc welcome te
say.

SHRI PATTABHI RAMA RAO : 1
have already explained why an Ordina-
nce had to be issued. -

MR. CHAIRMAN : He has atready
explained.



15 St Res. & Huoghly
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SHR1 N. K. .SHEJIWALKAR : You
are not appreciating what 1 have said...

MRE. €HAIRMAN :  You have
already covered all the points.

SHRF N. K SHEJWALKAR - 1!
will wing up. I am not accustomed (@

making long speeches.

THE MINISTER OF CBEMICALS
AND FERTILISERS (SHRI VASANT
SATHE) : You can withdraw  yous
Resotution,

SHRI N. K. SHEJWALKAR : Yoo
say thal you made a mistake in bringing
an ordinance ; then | wikl withdraw.

SHR} PATTABHI RAMA RAO :
I have given the justification why we
‘had to bring an ordinance,

SHR? N. K. SHEJWALKAR *
Anyway, what | want to say in brief is
this. It s not my contention that
altimately every matronalmation is bad ;
I never said that. [Earfier, the Minister
wn charge of the textile industry also had
said at that time that all sick industries
were not going to be nationalised.

)

The point made by Mr. Vyas was
that it was done 10 provide employment.
Thege mre 30 many other ways of
providing employment, Spending abou
Rs. 30,000 ciores where the outcome is
- only 0.84 per eont is ridieulous. That
¢cannot be the point, Therefore, whas
} am sabmistting is this. Ultuimawly.

nationalisatien <annel be the goal ; it
s only ¥ meams to achieve certaim

‘.bjecl‘i'v'ts. When the means s advanseous
we showld have it. MM the means not
serve the purpose, then we should drop
1. - We should be frank about (hese
things. ‘Faking shelter behind a slogar
is not going to help us. That is what
1 have j0 say regarding matiomalisation.

You arec nof giving any figures 1o
she MHouse, You are taking things

6 AUGUST, 1984

Co., Ltd. (Acym I16
etc.) Bill

very lightly. A mecasure like this
should pot be adopted by way of an
ordipance. Jt bas been continuously
held by scveral rulings by the Chair.
You de not think it necessary 1o explain
as to what was the necessity for issuing
an Ocdinance. You go on saying that
there was a necessily by merely pro-
nouncing the term ‘in public interest’,
This is not going to hbelp. The cfore,
} have to sitand by my Resolution, and
1 do stand by my Resolution,

MR. CHAIRMAN : The guestion
N

“This House disapproves of thc
Hooghly Docking and Engineer-
ing Company Limited (Acquisi-
tion and Transfer of Undertak-
ings) Ordinance, 1984 (Ordinance
No. 7 of 1984) promulgated by
the President on the 28th June,
1984.°"

The motion was negalived

MR, CHAIRMAN : The question
18

*“That the Bill to provide for the
acquisition and transfer of the
undertakings of the Hooghly
Docking and Engincering
Company Limited with a view to
securing the better utilisation of
the available infrastructure there-
of, to modernise and increase the
capacity for shipbuilding and
ship repairing so as 1o reduce
the impert of ships, vessels and
craft and to augment the produc-
tico of grey iron, non-ferrous
and alloy castings by the said
undertakings so as to subserve
the interests of the general public
by ensuring the continued supply
of the said articles which arc
essential to the needs of the
economy of the country, and for
matters comected therewit hand
incidential thereto, be taken into
consideration.”’

The motlon vas adopred
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MR. CHAIRMAN : The questior

-

™.

““‘That clauses 2 to 12 stand patt
of the Bill.”"

The motion was adopted

Clauses 9 10 42 were added to the B/

MR. CHAIRMAN : There is an
amendment by Mr. Samar Mukherjee
and Mr, Sushil Bhattacharya, But
they are not here. So the question
is :

**That clause 13 stand part of the
Bill.”"

Zhe motion was adepted
Clause 13 was added to the Bill.
Clauses 14 10 33 and the Schedule
wers added to the Bill

Clause 1, the Enacting Foramula the

Preamble and the Tile were added
1o the Bill.

SI{RI PATTABHI RAMA RAQ :
1 beg 10 move ;

“That the Bill be passed.™

MR. CHAIRMAN : The questioa
is: :

““That the Bill bs passed.’”

The motion was adopted

16.36 hra.

BENGAL IMMUNITY COMPANY
LIMITED (ACQUISITION AND
TRANSFER OF UNDERTAKINGS)

BILL

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : 1 beg to move* ;
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**That the Bill 1o provide Tor (he
acquisitron and transfer, in the
public imterest, of ¢he wunder-
takings of Messrs Bengail
fmmunity Company Limited, and
for matters connected therewith
or incidental thereto, be takerm
into consideration.™

MR, CHAIRMAN : Motios
moved 3 ’

~*That the Bill to provide
for the acguisition and (ransfer,
an the public interest, of the
undertakings of Messrs Bengal
immunity Company Limited, and
for matters connected therewithk
or incidental thereto, be takea
into congideration.™

" '1037 hﬂ

JSHRI N. K. SHEJWALKAR
fnthe Chair}

SHR]1 VASANT SATHE : 1 de
wot have to say much while moving for
consideration of this Bill, The State-
ment of Objects of this nation lisation
of Bengal Immuanity Company Bill
makes already clear the purpose. |
think this should be the shortest discus-
sion on any Bill. So 1 feel there would
be hardly apy likelihood of any opposi-
tion (rom any quarter. ‘There has beem
a long pending demand ia this Houose
and -ultimately I have brought forward
this Bill to nationalise this company
which produces drugs which are
cssential for the people,

This Company has a histery. {1
was cstablished by B C Roy and his
colleagues and since it was established
in 1919 it was mainly produciog life-
saving drugs. Unfortuaniely—I de
not want to go inte those things—1be
company was be set with labowr and
management troubles, Therefoms, it

* Moved with the recommendation of
the President.



